KAMFIN LEASING AND FINANCE LTD
1ST FLOORLEELA TOWERS KALLAI ROAD, CALICUT, Kerala, India, 673002
CIN: U65910KL1993PLC0O07394

EMAIL:cs.sarumathy@@gmail.com

Date: 10/05/2025

To

The Designated Officer

Inslivency and Bankruptcy Board of India
7th Floor, Mayur Bhavan, Shankar Market,
Connaught Circus, New Delhi-110001
Telephone No0.011-45341094/4534104

Dear Sir,

Subject: Intimation of Appointment of Liquidator in Voluntary Liquidation (IRP) — reg.
Ref: Kamfin Leasing and Finance Ltd

With reference to above citied subject, I wish to inform this officer that the Members
of Kamfin Leasing and Finance Ltd (the company), in their Extraordinary General
Meeting held on 08" May 2025, had approved to liquidate the company voluntarily
under Section 59 of the Insolvency and Bankruptcy Code 2016 and appointed
undersigned as liquidator in the voluntary liquidation of the Company.

[n this connection, I am forwarding for your information and records:

_  Publication Announcement In Form A
- Copy of EGM Notice and Extract of the Resolution

I shall keep your office posted on further development in this regard.

Kindly acknowledge the receipt of this documents.

Thanking You,

Yours faithfully,

i

CS L.SARUMATHY
Insolvency Professional & Liquidator
Regn.No. IBBI/IPA-002/IP-N01093/2021 -2022/13642

Encl: Public Announcement In Form A
Copy of EGM Notice and Extract of the Resolution



KAMFIN LEASING AND FINANCE LTD
1ST FLOORLEELA TOWERS KALLAI ROAD, CALICUT, Kerala, India, 673002
CIN: U65910KL1993PLC007394

Sub: Notice convening the Extra-ordinary General Meeting

Notice is hereby given that the Extra-ordinary General Meeting of the members
of Kamfin Leasing And Finance Ltd is proposed to be held on 08/05/2025 at
11.30 A.M at the Registered Office of the Company at 1st Floor Leela Towers

Kallai Road, Calicut, Kerala, India, 673002 to transact the following business:

Special Business:

1. Voluntary Liquidation Of the Company:

To consider and if thought fit to pass with or without modification, the

following as a special resolution:
"RESOLVED THAT pursuant to provisions of Section 59 of Insolvency and
Bankruptcy Code, 2016 (IBC) read with IBBI (Voluntary Liquidation Process)
Regulations, 2017 and such other applicable provisions of IBC and
regulations made thereunder and any other legislation governing Voluntary
liquidation and subject to the applicable provisions of the Companies Act,
2013 and rules made thereunder, as may be applicable, read with the Articles
of Association of the Company and subject to approval of creditors, if any,
having at least two-thirds in value of the debts of the Company and
Declarations of Solvency of the majority Members of the Board, placed before
the meeting, to the effect that they have made full enquiry into the affairs of
the company and that the Company has not committed any default and will
be able to pay its debts, if any, in full from the proceeds of assets to be sold
in the voluntary liquidation, consent of the members of the Company be
and is hereby accorded for the voluntarily liquidation of the Company in
accordance with the provisions of Insolvency and Bankruptcy Code, 2016

and regulations made thereunder."




‘RESOLVED FURTHER THAT, consent of the Members of the Company be and,
hereby, accorded to transfer the cash balances held in the Company’s account
among the shareholders of the Company in proportion to their shareholding, after
completing the due process of liquidation pursuant to applicable provisions of law

under the Insolvency and Bankruptcy Code, 2016”

"RESOLVED FURTHER THAT pursuant to provisions of Section 59 of
Insolvency and Bankruptcy Code, 2016 (IBC) read with IBBI (Voluntary
Liquidation Process) Regulations, 2017 and subject to approval of creditors, if
any, having at least two- thirds in value of the debts of the Company, consent
of the members of the Company be and is hereby accorded to appoint
Mrs.L.Sarumathy, Insolvency Professional, holding registration number
IBBI/IPA-002/IP-N01093/2021-2022/ 13642, eligible to be appointed as
liquidator in terms of Regulation 6 of the IBBI (Voluntary Liquidation Process)
Regulations, 2017 for the purpose of voluntary liquidation of the Company at
the remuneration of Rs.1,95,000 (Rupees One lakh Ninety Five Thousand
Only) plus applicable TDS, if any, exclusive of other liquidation costs such as
costs of engaging other professional(s), statutory expenses, expenses incurred
on publication of notices, other incidental expenses and applicable taxes in

connection with the voluntary liquidation of the Company.

As the IEPF -5 form is pending for claiming the Dhanlakshmi Bank shares the
existing Bank account of the Company cannot be closed hence the following
resolution is passed to maintain the existing account in the name of the

Company until the settlement from IEPF.

RESOLVED THAT the consent of the members of the Company be and is
hereby accorded to authorize Mrs.L.Sarumathy, Liquidator:

i) to operate the following bank account in the name of the Company

as authorised signatory:

S1. Name and address of the Bank Account Number
No
1 STATE BANK OF INDIA 67048585226

Royal Palace Hotel Building, Railway
Station Link Road, Opp Apsara
Theatre, Kozhikode Kerala-673002




ii) to open new bank account in the name of the Company followed by
words "in Voluntary Liquidation”, and the said bank be instructed
to pay and honour all cheques or other orders, expressed to be drawn
on behalf of the Company and to accept and act upon any
instructions relating to such account or accounts kept in the name
of the Company or relating to any transactions of the Company with
the Bank, provided the cheques, orders or instructions are signed by

the liquidator on behalf of the Company.

iii) to renew or close any of the existing bank accounts, including Fixed
Deposit Accounts in the name of the Company and
iv) to intimate the resolutions to the respective banks, and the

resolutions will be effective from the date of intimation to the bank

“FURHTER RESOLVED THAT the Liquidator shall have the right to engage
necessary professionals for the various requirements such as valuation and

Liquidation Account Audits.”

"FURTHER RESOLVED THAT as per Regulation 11 of IBBI (Voluntary
Liquidation Process) Regulations, 2016 and subject to the approval of
creditors, if any, having at least two-thirds in value of the debts of the
Company, consent of the members of the Company be and is hereby
accorded to authorize the Liquidator appoint any suitable person for Office
Clerical work of the Company’s voluntary liquidation for a monthly
remuneration of Rs.5,000/- (which will form part of Liquidation cost) to
assist the liquidator, to discharge her duties, obligations and functions in
completion of the liquidation proceedings at a remuneration/fee as may

be decided by the liquidator.”

"RESOLVED FURTHER THAT all the directors of the Company and
Liquidator be and are hereby severally and/or jointly authorized to and
take such steps and to do all such acts, deeds and things as may be

necessary to give effect to the aforesaid resolutions.

For and On Behalf of th7 BOWIS

Place: Kozhikode | Nityanand Kamath
Date: 10.04.2025 ‘, Director
N N DIN 00018287 . . ..
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EXPLANATORY STATEMENT
{Pursuant to Section 102 of the Companies Act, 2013)

ltemNo, 1

The Board of directors of the Company are of the Opinion that there is no future
potential for the Company and that it will be worthwhile to proceed with Voluntary
Liquidation of the Company. Hence, the Board hereby proposes that the
voluntary liquidation of the Company under Insolvency and Bankruptcy
Code, 2016 (IBC) read with IBBI (Voluntary Liquidation Process) Regulations,
2017 and such other applicable provisions of IBC and rules and regulations
made thereunder. The Board further proposes to  appoint
Ms.L.Sarumathy, Insolvency Professional, holding registration number
IBBI/IPA-002/1P-N01093/2021-2022/13642 eligible to be appointed as
liquidator in terms of Regulation 6 of the IBBI (Voluntary Liquidation Process)
Regulations, 2017 for the purpose of voluntary liquidation of theCompany
at the remuneration of Rs.1,95,000/- exclusive of other liquidation costs such
as costs of engaging other professional(s), statutory expenses, expenses
incurred on publication of notices, other incidental expenses and applicable
taxes in connection with the voluntary liquidation of the Company.

The Board recommends the passing of the resolutions as set out under
Item 1 as a special resolution.

Except to the extent of their shareholding, none of the Directors of the
Company are any way concerned or interested in the said resolution.

For and On Behalf of the Board of Directors

I"ﬂ"' [y b g N
Place: Kozhikode Nityanand Kamath

Date: 10.04.2025 Director Dil
Din:00018287




NOTES:

i

The explanatory statement pursuant to Section 102(1) pertaining to
Item Nos. 1 is attached herewith.

The Board of Directors recommends passing of the resolution as contained
in item No.1 of the notice.

The Board affirms that the Voluntary Liquidation of the Company
Corporate members intending to nominate their authorized
representatives to attend the Meeting are requested to send to the
Company a certified copy of the Board Resolution authorizing their
representative to attend and vote on their behalf at the Meeting.




PROXY FORM

Name of the member (s):

E-mail 1d:

No. of shares held

Registered address:

Folio No.

I/We being the member(s) of the above-named Company hereby appoint:

S.No. | Name Address Email address

1 or failing him
2 or failing him
3

as my/our proxy to attend and vote (on a poll) for me/us and on my/our behalf at the

Extra Annual General Meeting of the Company to be held on

11.30 A.M at 1st Floorleela Towers Kallai Road,Calicut, Kerala, India, 673002. [ wish
my above Proxy to vote in the manner as indicated in the box below:

S.No.

Resolution

For

Against

NP WIN |

6

** It is optional to put a 'X' in the appropriate column against the Resolutions
indicated in the Box. If you leave the 'For' or 'Against’ column blank against any
or all Resolutions, your Proxy will be entitled to vote in the manner as he/she
thinks appropriate.

Signed this ... day 6fcsmmaaaes 202.

Signisture of shareholder v asnasmmmorsrssss Affix

sigriatuie of Proxy NOIdEr(S) (1) iesimesiiriammenmmnensnns Revenue

Signature of Proxy holder(s) (2).....ccccoooerrieeririeininnnnnn. Stamp not

Signature of Proxy holder(s) (3)...ccocoeeeieieiiieiiieieaeneee.n. less than

Re.0.15

Notes:

1. This form of proxy in order to be effective should be duly completed and
deposited at the Registered Office of the Company, not less than 48 hours
before the commencement of the Meeting.

2. A Proxy need not be a member of the company.

3. A person can act as a proxy on behalf of members not exceeding fifty and
holding in the aggregate not more than 10% of the total share capital of the
Company carrying voting rights. A member holding more than 10% of the total
share capital of the Company carrying voting rights may appoint a single
person as proxy and such person shall not act as a proxy for any other person
or shareholder.

4. In case of joint holders, the signature of any one holder will be sufficient, but
names of all the joint holders should be stated.

5. For the Resolutions, Explanatory Statement and Notes, please refer to the
Notice of the Extra Ordinary General Meeting.

6. Please complete all details including d S |

otat §Npg rll'l‘gmber(s) in above box before

submission.



CERTIFIED TRUE COPY OF THE RESOLUTIONS PASSED AT THE EXTRA
ORDINARY GENERAL MEETING OF THE SHAREHOLDERS OF KAMFIN
LEASING AND FINANCE LTD IS PROPOSED TO BE HELD ON 08/05/2025
AT 11.30 A.M AT THE REGISTERED OFFICE OF THE COMPANY AT
1ST FLOOR LEELA TOWERS KALLAI ROAD, CALICUT, KERALA, INDIA,
673002 TO TRANSACT THE FOLLOWING BUSINESS

Special Business:

1. Voluntary Liquidation Of the Company:

To consider and if thought fit to pass with or without modification, the
following as a special resolution:

"RESOLVED THAT pursuant to provisions of Section 59 of Insolvency and
Bankruptcy Code, 2016 (IBC) read with IBBI (Voluntary Liquidation Process)
Regulations, 2017 and such other applicable provisions of IBC and
regulations made thereunder and any other legislation governing Voluntary
liquidation and subject to the applicable provisions of the Companies Act,
2013 and rules made thereunder, as may be applicable, read with the
Articles of Association of the Company and subject to approval of creditors,
if any, having at least two-thirds in value of the debts of the Company and
Declarations of Solvency of the majority Members of the Board, placed before
the meeting, to the effect that they have made full enquiry into the affairs of
the company and that the Company has not committed any default and
will be able to pay its debts, if any, in full from the proceeds of assets to be
sold in the voluntary liquidation, consent of the members of the Company
be and is hereby accorded for the voluntarily liquidation of the Company in
accordance with the provisions of Insolvency and Bankruptcy Code, 2016

and regulations made thereunder."

“RESOLVED FURTHER THAT, consent of the Members of the Company be and,
hereby, accorded to transfer the cash balances held in the Company’s account
among the shareholders of the Company in proportion to their shareholding, after
completing the due process of liquidation pursuant to applicable provisions of

law under the Insolvency and Bankruptcy Code, 2016”




"RESOLVED FURTHER THAT pursuant to provisions of Section 59 of
Insolvency and Bankruptcy Code, 2016 (IBC) read with IBBI (Voluntary
Liquidation Process) Regulations, 2017 and subject to approval of creditors,
if any, having at least two- thirds in value of the debts of the Company,
consent of the members of the Company be and is hereby accorded to appoint
Mrs.L.Sarumathy, Insolvency Professional, holding registration number
IBBI/IPA-002/IP-N01093/2021-2022/13642, eligible to be appointed as
liquidator in terms of Regulation 6 of the IBBI (Voluntary Liquidation Process)
Regulations, 2017 for the purpose of voluntary liquidation of the Company at
the remuneration of Rs.1,95,000 (Rupees One lakh Ninety Five Thousand
Only) plus applicable TDS, if any, exclusive of other liquidation costs such as
costs of engaging other professional(s), statutory expenses, expenses
incurred on publication of notices, other incidental expenses and applicable

taxes in connection with the voluntary liquidation of the Company.

As the IEPF -5 form is pending for claiming the Dhanlakshmi Bank shares
the existing Bank account of the Company cannot be closed hence the
following resolution is passed to maintain the existing account in the name

of the Company until the settlement from IEPF.

RESOLVED THAT the consent of the members of the Company be and is
hereby accorded to authorize Mrs.L.Sarumathy, Liquidator:

i) to operate the following bank account in the name of the Company

as authorised signatory:

S1. Name and address of the Bank Account Number
No
1 STATE BANK OF INDIA 67048585226

Royal Palace Hotel Building, Railway
Station Link Road, Opp Apsara
heatre, Kozhikode Kerala-673002




i) to open new bank account in the name of the Company followed
by words "in Voluntary Liquidation”, and the said bank be
instructed to pay and honour all cheques or other orders,
expressed to be drawn on behalf of the Company and to accept
and act upon any instructions relating to such account or
accounts kept in the name of the Company or relating to any
transactions of the Company with the Bank, provided the
cheques, orders or instructions are signed by the liquidator on
behalf of the Company.

iii) to renew or close any of the existing bank accounts, including
Fixed Deposit Accounts in the name of the Company and

iv) to intimate the resolutions to the respective banks, and the
resolutions will be effective from the date of intimation to the
bank

“FURHTER RESOLVED THAT the Liquidator shall have the right to engage
necessary professionals for the various requirements such as valuation and

Liquidation Account Audits.”

"FURTHER RESOLVED THAT as per Regulation 11 of IBBI (Voluntary
Liquidation Process) Regulations, 2016 and subject to the approval of
creditors, if any, having at least two-thirds in value of the debts of the
Company, consent of the members of the Company be and is hereby
accorded to authorize the Liquidator appoint any suitable person for Office
Clerical work of the Company’s voluntary liquidation for a monthly
remuneration of Rs.5,000/- (which will form part of Liquidation cost) to
assist the liquidator, to discharge her duties, obligations and functions in
completion of the liquidation proceedings at a remuneration/fee as may

be decided by the liquidator.”

"RESOLVED FURTHER THAT all the directors of the Company and
Liquidator be and are hereby severally and/or jointly authorized to and
take such steps and to do all such acts, deeds and things as may be

necessary to give effect to the aforesaid resolutions.

For and On Behalf of the Boarddor{‘pix;ectors

o PN
Place: Kozhikode Nityanand Kamat
Date: 08.05.2025 Director
ANC DIN 00018287




CERTIFIED TRUE COPY OF THE RESOLUTIONS PASSED AT THE EXTRA
ORDINARY GENERAL MEETING OF THE SHAREHOLDERS OF KAMFIN
LEASING AND FINANCE LTD IS PROPOSED TO BE HELD ON 08/05/2025
AT 11.30 A.M AT THE REGISTERED OFFICE OF THE COMPANY AT
1ST FLOOR LEELA TOWERS KALLAI ROAD, CALICUT, KERALA, INDIA,
673002 TO TRANSACT THE FOLLOWING BUSINESS

Special Business:

1. Voluntary Liquidation Of the Company:

To consider and if thought fit to pass with or without modification, the
following as a special resolution:

"RESOLVED THAT pursuant to provisions of Section 59 of Insolvency and
Bankruptcy Code, 2016 (IBC) read with IBBI (Voluntary Liquidation Process)
Regulations, 2017 and such other applicable provisions of IBC and
regulations made thereunder and any other legislation governing Voluntary
liquidation and subject to the applicable provisions of the Companies Act,
2013 and rules made thereunder, as may be applicable, read with the
Articles of Association of the Company and subject to approval of creditors,
if any, having at least two-thirds in value of the debts of the Company and
Declarations of Solvency of the majority Members of the Board, placed before
the meeting, to the effect that they have made full enquiry into the affairs of
the company and that the Company has not committed any default and
will be able to pay its debts, if any, in full from the proceeds of assets to be
sold in the voluntary liquidation, consent of the members of the Company
be and is hereby accorded for the voluntarily liquidation of the Company in
accordance with the provisions of Insolvency and Bankruptcy Code, 2016

and regulations made thereunder."

“RESOLVED FURTHER THAT, consent of the Members of the Company be and,
hereby, accorded to transfer the cash balances held in the Company’s account
among the shareholders of the Company in proportion to their shareholding, after
completing the due process of liquidation pursuant to applicable provisions of

law under the Insolvency and Bankruptcy Code, 2016”




"RESOLVED FURTHER THAT pursuant to provisions of Section 59 of
Insolvency and Bankruptcy Code, 2016 (IBC) read with IBBI (Voluntary
Liquidation Process) Regulations, 2017 and subject to approval of creditors,
if any, having at least two- thirds in value of the debts of the Company,
consent of the members of the Company be and is hereby accorded to appoint
Mrs.L.Sarumathy, Insolvency Professional, holding registration number
IBBI/IPA-002/IP-N01093/2021-2022/13642, eligible to be appointed as
liquidator in terms of Regulation 6 of the IBBI (Voluntary Liquidation Process)
Regulations, 2017 for the purpose of voluntary liquidation of the Company at
the remuneration of Rs.1,95,000 (Rupees One lakh Ninety Five Thousand
Only) plus applicable TDS, if any, exclusive of other liquidation costs such as
costs of engaging other professional(s), statutory expenses, expenses
incurred on publication of notices, other incidental expenses and applicable

taxes in connection with the voluntary liquidation of the Company.

As the IEPF -5 form is pending for claiming the Dhanlakshmi Bank shares
the existing Bank account of the Company cannot be closed hence the
following resolution is passed to maintain the existing account in the name

of the Company until the settlement from IEPF.

RESOLVED THAT the consent of the members of the Company be and is
hereby accorded to authorize Mrs.L.Sarumathy, Liquidator:

i) to operate the following bank account in the name of the Company

as authorised signatory:

S1. Name and address of the Bank Account Number
No
1 STATE BANK OF INDIA 67048585226

Royal Palace Hotel Building, Railway
Station Link Road, Opp Apsara
heatre, Kozhikode Kerala-673002




i) to open new bank account in the name of the Company followed
by words "in Voluntary Liquidation”, and the said bank be
instructed to pay and honour all cheques or other orders,
expressed to be drawn on behalf of the Company and to accept
and act upon any instructions relating to such account or
accounts kept in the name of the Company or relating to any
transactions of the Company with the Bank, provided the
cheques, orders or instructions are signed by the liquidator on
behalf of the Company.

iii) to renew or close any of the existing bank accounts, including
Fixed Deposit Accounts in the name of the Company and

iv) to intimate the resolutions to the respective banks, and the
resolutions will be effective from the date of intimation to the
bank

“FURHTER RESOLVED THAT the Liquidator shall have the right to engage
necessary professionals for the various requirements such as valuation and

Liquidation Account Audits.”

"FURTHER RESOLVED THAT as per Regulation 11 of IBBI (Voluntary
Liquidation Process) Regulations, 2016 and subject to the approval of
creditors, if any, having at least two-thirds in value of the debts of the
Company, consent of the members of the Company be and is hereby
accorded to authorize the Liquidator appoint any suitable person for Office
Clerical work of the Company’s voluntary liquidation for a monthly
remuneration of Rs.5,000/- (which will form part of Liquidation cost) to
assist the liquidator, to discharge her duties, obligations and functions in
completion of the liquidation proceedings at a remuneration/fee as may

be decided by the liquidator.”

"RESOLVED FURTHER THAT all the directors of the Company and
Liquidator be and are hereby severally and/or jointly authorized to and
take such steps and to do all such acts, deeds and things as may be

necessary to give effect to the aforesaid resolutions.

For and On Behalf of the Boarddor{‘pix;ectors

o PN
Place: Kozhikode Nityanand Kamat
Date: 08.05.2025 Director
ANC DIN 00018287
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Captivating performance

WaELL

Kottakkal Hareeshwaran (Krlshna) and Peeshappalli Rajeevan (Arjun) performing ‘Santhanagopalam Kathakall under the aegis of

Thodayam Kathakali Yogam in Kozhikode on Sunday. K. RAGESH

Spare parts transferred to bulk
carrier stranded off Vizhinjam

The Hindu Bureau
THIRUVANANTHAPURAM

Spare parts were finally
transferred on Sunday
morning to a bulk carrier
that has been stranded off
Vizhinjam since May 7 due
to engine trouble.

A Kerala Maritime
Board tug successfully
transferred the spares to
MV Sirrah, which was
awaiting them at the outer
anchorage at Vizhinjam.

The entire operation
was coordinated by Thiru-
vananthapuram-based
shipping agency, Waterline
Shipping and Logistics
Pvt. Ltd., appointed by the
vessel’s owners.

Captain Anwar Gam-
mal, Master of MV Sirrah,
had stated that the vessel

would depart the anchor-
age within four to six
hours of rectifying the de-
fect, Manoj Nair, chief ex-
ecutive officer, Waterline
Shipping and Logistics
Pvt. Ltd., said in a state-
ment.

MV Sirrah, which has
several Indian crew on
board, had encountered
engine trouble on its way
from Chennai to the Unit-
ed Arab Emirates.

It contacted the Vizhin-
jam port authorities on the
matter on May 7.

To restore operational
capability, essential engine
spares were urgently
required.

Delayed at check points
The owners of the vessel
had arranged for the

Fire outbreak:
police suspect
short circuit

The Hindu Bureau
MALAPPURAM

The Hindu Bureau
IDUKKI

The police suspect that
short circuit led to a house
catching fire at Kombodin-
jal, near Adimaly, in Idukki
on Saturday evening.

According to the police,
four of a family were found
dead in the gutted house.
The victims were identified
as Subha, 39, her children,
Abhinand, 9, Abhinav, 5,
and Subha’s mother, Pon-
namma, 75.

Idukki Deputy Superin-
tendent of Police (DySP) Jil-
son Mathew said the house
might have caught fire on
Friday night or in the early
hours of Saturday.

“While the body of five-
year-old Abhinav was iden-
tifiable, the bodies of three
others were found charred
beyond recognition. The
house is situated in an iso-
lated place,” said the offic-
er. He said that after the fo-
rensic examination, the
bodies were shifted to
Idukki Government Medi-

A mega students meet or-
ganised by the Wisdom Is-
lamic Students Organisa-
tion at Perinthalmanna on
Sunday underscored the
need to elevate the State’s
education standards to
match global benchmarks.
The meeting pointed out
that improving the State’s
standards could potential-
ly reduce the outflow of
students seeking education
abroad.

The meeting expressed
concerns that removing
medieval Indian history
from textbooks would be
detrimental to the nation’s
heritage and identity. “It is
an anti-national act,” the
meeting pointed out.

The meeting stressed

Saudi Embassy Attache Shaikh Badar Nasir Bujaidi Al Anasi inaugurating a student conference organised
by the Wisdom Islamic Students Organisation at Perinthalmanna on Sunday. SAKEER HUSSAIN

the importance of incorpo-
rating moral education in-
to the curriculum to ad-
dress the modern-day
challenges being faced by
the campuses. It also sug-
gested establishing anti-
drug squads on campuses
to curb substance abuse
and violent behaviour
among students. Teachers

should play a role in foster-
ing compassion and kind-
ness among students, the
meeting demanded. The
other demands raised by
the meeting were restora-
tion of minority scholar-
ships and making campus-
es research-friendly.
Hundreds of students from
across the country attend-

ed the conference. Saudi
Embassy Attache Shaikh
Badar Nasir Bujaidi Al Ana-
si inaugurated the confe-
rence. Mr. Anasi urged stu-
dents to uphold truth and
integrity and to remain
steadfast against misinfor-
mation. He emphasised
the importance of the stu-
dent gathering, highlight-

‘Boost education standards to stem student exodus’

ing the need for authentici-
ty in a time when
falsehoods are prevalent.

Wisdom Islamic Organi-
sation State president P.N.
Abdul Latheef Madani pre-
sided over the function.
E.T. Mohammed Basheer,
MP, Najeeb Kanthapuram,
MLA, former MLA V.T. Bal-
ram, Wisdom Islamic Or-
ganisation secretary T.K.
Ashraf, Wisdom Youth
State president Tajuddin
Swalahi, general secretary
T.K. Nishad Salafi, Wisdom
Students State president
Arshad Al Hikmi, general
secretary T. Mohammed
Shameel, Quran scholar
Kunhimohammed Parap-
pur, Faisal Moulavi, Haris
Bin Salim, C.P. Abdullah
Basil, Shahabas K. Abbas
and Safwan Barami Al Hik-
mi spoke.

N
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EDITORIAL, CIRCULATION
KOCHI
spares to be transported to 04810 ;'3”0"_,'55;;02"3':‘7'911
Vizhinjam, but the vehicle 2 2
delayed at check EDITORIAL
was delay THRISSUR
points. ) 0487 - 2320711, 2321411
In the meantime, the KOZHIKODE

Coast Guard had boarded
the vessel and carried out
an inspection given the
tensions prevailing along

0495 - 2762201, 2762202

the Indo-Pak border. TO ADVERTISE

It confirmed that there PLEASE CONTACT
were no suspicious ele-
ments or cargo on board.

The spares finally THE HINDU
reached Vizhinjam around KOCHI
midnight on Saturday. Jithi'}.ﬁgﬁﬁ ;1430

Capt. Gammal has ex- Jayan : 98478 62299
tended his appreciation to KOTTAYAM
the port authorities, Cus- Shifas : 94476 95936
toms department, Immi- KOZHIKODE
gration department, and A"eesg‘;&?(“lgow“z
the Indian Coast Guard for Athulkrishnan : 9446992927
their seamless coordina-

tion and timely support,
Mr. Manoj Nair said.

FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation ) Regulations, 2017)

NTION O HE STA OLDER 0

KRAMFIN abdl) Aall )
1. | NAME OF CORPORATE PERSON
2. | DATE OF INCORPORATION OF
CORPORATE PERSON
3. | AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED / REGISTERED
4. | CORPORATE IDENTITY NUMBER /
IDENTITY NUMBER OF CORPORATE

Kamfin Leasing Finance Ltd
01/10/1993

RoC-Ernakulam, Ministry of Corporate Affairs

UB5910KL1993PLCO07394

PERSON
5. | ADDRESS OF THE REGISTERED 1st Floor Leela Towers Kallai Road, Calicut,
OFFICE AND PRINCIPAL OFFICE Kerala, India-673002

(IF ANY) OF CORPORATE PERSON
6. | LIQUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON

7. | NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

08.05.2025

Mrs.L.Sarumathy

Address For Communication

19/2026-D, Il Floor Indus Avenue Kallai
Road Kozhikode Kerala India-673002
Email: kamfinclt@gmail.com

Registered Address: “SARUCHIRAM” VILLA
NO 6 BOUGAINEVILLEA NEAR NETHAJI
NAGAR,KOTTOOLI-673016 , KERALA.

IP Registration No.
I1BBI/IPA-002/IP-N01093/2021-2022/13642
07.06.2025

8. | LAST DATE FOR SUBMISSION OF
CLAIMS

Notice is hereby given that the Kamfin Leasing Finance Ltd has commenced voluntary
liquidation on 08.05.2025

The stakeholders of Kamfin Leasing Finance Ltd are hereby called upon to submit a proof
of their claims, on or before 07.06.2025 to the liquidator at the address mentioned
againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Date: 12.05.2025

Place: Kozhikode

L.Sarumathy
Liquidator

Gold that went missing
from temple found

The Hindu Bureau
THIRUVANANTHAPURAM

cal College Hospital for
post-mortem examination. | Around 107 grams of gold
“The reason behind the | thathad gone missing from
deaths can be confirmed | the Padmanabhaswamy
only after getting the post- | temple on Saturday was
mortem results,” said Mr. | found on Sunday.
Mathew. According to the Fort
The police have also | police, the gold rod which
ruled out the possibility of | was kept for carrying out
suicide. “As of now, we | gold plating work on the
have not received any evi- | door of the sanctum sanc-
dence indicating suicide,” | torum was found on the
said the officer. ground between the strong

room and the place where
the work was ongoing. The
gold rod is assumed to
have gone missing while
being taken back to the
store room.

Though possibility of an
attempt to theft has almost
been ruled out, further in-
vestigation is ongoing into
the incident. The police
have taken the statements
of twelve persons who
have handled the gold at
various points of time.

Man absconding for years
in theft, cannabis cases held

The Hindu Bureau
ALAPPUZHA

The Cherthala police on
Saturday arrested a man
who had been absconding
for years in connection
with multiple theft and
cannabis-related cases
across various districts in
Kerala.

He was apprehended
from Angamaly. The arrest-
ed has been identified as
Rajendran, alias Bhuvana-

chandran, or Gas Rajen-
dran. He was earlier arrest-
ed in a 2002 case involving
the theft of a car belonging
to a Cherthala resident,
but later jumped bail and
went into hiding.

A native of Kundara in
Kollam, he had been living
with his family in Coimba-
tore and subsequently
moved between various
places, including Plappal-
ly, Thrissur and
Santhanpara.
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Play now & start winning!

1. Which athletic event features three techniques
known as the hang, the sail, and the hitch-kick?

2. Which legendary athlete became the first to win
four gold medals in track and field at a single
edition of the Olympics in 1936—a feat
unmatched for nearly 50 years?

3. Which male athlete is the only one in Olympic
history to win gold in the long jump.at four
consecutive Games — from 1984 to 1996?"

and unlock a legendary Sportstar poster.

Top 3 winners* every day win gift vouchers.

Yesterday’s Winners:
1. K.B. Arun Kumar, Ballari | 2. KKallol Banerjee, Jamshedpur | 3. Joseph Kiran, Pondicherry
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*T&C apply:
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AND DOB (SPOUSE)
|, M SULOCHANA, legally wedded spouse of
Service No. JC163769F, Ex - Sub Major Hony. Lt
Janardhanan, Permanently residing at
Mookkola House, Velur P O, Thrissur District,
Kerala State, Pin-680601, presently residing at
S 04, Vijaya Residency Apartment 10th Cross,

EDUCATIONAL PERSONAL
| GENERAL |

STUDY AND Settle in Japan.
Japanese Language Training. For
Admission Call : 0484 4148156,

8089108277. JAPANESE TRAINERS
http://www.japanesetrainers.com
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I, Vanaja Rajan, legally wedded
spouse of No. 292599, Rank: Ex
SGT, Othayoth Rajan, residing at
Othayoth House, Chombala P.O,
Azhiyur, Kozhikode Dist, Kerala-
673308, do hereby nofify that | have
changed my name from Vanaja Rajan
to VANAJA K K and corrected
as per Aadhaar Card, Pan Card and
affidavit dated 09.04.2025

Akshaya Nagar, Near Indane Gas Godown, Post
Office Doorvaninagar, Pin-560016, Kamataka
have changed my name from M SULOCHANA to
SULOCHANA N P (DOB : 07-12-1957) vide
Affidavit dated 09th day of May 2025 before Adv.
Sunny KT, Notary, Govt. of India at Thrissur.

M SULOCHANA

I, Sobha, widow daughter of Army No.

1190704, Rank: Ex Sep, (Late) Sankaran
Kuniyil, residing at Kuyyalakkandy CHANGE OF NAME
House, Oravil P.0, Kozhikode Dist, (SPOUSE)

Kerala-673614, do hereby notify that
| have changed my name from Sobha
to SOBHA CHETTIL THAZHA KUNIYIL

I, LEENA JOY, legally wedded
spouse of Service No. 14914792H ,

and corrected as per SSLC, Aadhaar Ex-Sep Joy V'V, presently residing at

o Varpurayidath House, Kodungallur
?grgi;;;scard and affidavit dated P O, Thrissur District, Kerala State,

Pin-680664 have changed my name
from LEENA JOY to LEENAM R

vide Affidavit dated 09th day of May
2025 before Adv. Sunny K T, Notary,
Govt. of India at Thrissur.

LEENA JOY

Change of Name & Date of Birth
I, P Prabhavathi (Existing name of
spouse as per NOK POR/service
documents/ PPO) spouse of No. JC
131884 N, Ex Subedar, Late Chundyil
Unnikrishnan (Name of husband)
resident of Lakshmi Sadan
Pullundassery House, Ummanazhi (PO),
PIN - 678 632, Palakkad Dist., Kerala
(Address) have changed my name from
P Prabhavathi (Existing name of spouse
as per NOK POR/ Service documents/
PPO) to PRABHAVATHI P (proposed/
adopted/ existing new name) (DOB :
10.11.1952) vide Affidavit dated
09.05.2025 before Notary, Palakkad.

I, Rajitha Vijayan, legally wedded
spouse of No. 141396F, Rank: PO,
Vijayan Vedake Valappil, residing at
Aswathi House, Thiruvangoor P.O,
Kozhikode Dist, Kerala-673304, do
hereby notify that | have changed
my name from Rajitha Vijayan to
RAJITHA C and corrected as per
Aadhaar Card, Pan Card, SSLC and

affidavit dated 09.04.2025

I, Sunitha, legally wedded spouse
of No. 14375277P, Rank: Ex-Sep,
Lakshmanan K, residing at Kalathil
Meethal House, G A College P.O,
Kozhikode Dist, Kerala-673014, do
hereby notify that | have changed my
name from Sunitha to SUNITHA C
and corrected as per Aadhaar Card,
Pan Card and affidavit dtd 02.04.2025

I, Kumari Divya A, legally wedded
spouse of No. 2597544L, Rank:
Ex Hav, Anil Kumar A, residing
at Anilalayam House, Kariyad
South P.O, Kannur Dist,
Kerala-673316, do hereby notify
that | have changed my name
from Kumari Divya A to DIVYA
AYADATHIL and corrected
as perAadhaar Card, Pan Card
and affidavit dated 12.03.2025

|, Princy T L, legally wedded spouse of
No. 10290826N, Rank: Ex Hav, Milton
C J (Late), residing at Chalakkal House,
Mukkam P.O, Kozhikode Dist, Kerala-
673602, do hereby notify that | have
changed my name from Princy T L
to PRINCY and corrected as per Pan
Card, Aadhaar Card and affidavit
dated 03.04.2025

CHENNAI PORT AUTHORITY

TRAFFIC DEPARTMENT
NO.1 RAJAJI SALAI, CHENNAI - 1

Inviting E-Tender Cum

Notice
E-Auction in  Central  Public
Procurement Portal for Allotment
of areas in as is where is condition,
inside the custom bound area,
Without Renewal Option for The
Following Purposes, Under Two
Cover System From 12.05.2025
t0 02.06.2025.

(i) E-Tender Notification No.

|, P Aminabi, legally wedded spouse
of No. JC 86973X, Rank: Ex-Sub,
Kolathodi Unniyalungal Abu, residing
at Shabnam House, Krishibavan
Road, Farook College P.O, Kozhikode
Dist, Kerala-673632, do hereby notify
that | have changed my name from
P Aminabi to AMINABEE P and corre-
cted as per Aadhaar Card, Pan Card,
SSLC and affidavit dated 28.04.2025

€6/259/2025/T dt. 12.05.2025
- Allotment of 3 open space
paved areas of 60 sg.m each for

CHANGE OF NAME }het_tpltjrp?se of Mgrir;e3 Training
nstitute, for a period of 3 years
AND DOB (SPOUSE) ’ Notificatioyn No.

I, Sarojani Devi, legally wedded
spouse of No. 6477819W, Rank:
Ex-Sep, Narayanan Nair (Late),
residing at Kallutty Vayal, Vengeri
P.O, Kozhikode Dist, Kerala-
673010, do hereby notify that
| have changed my name from
Sarojani Devi to SAROJINI and
corrected as per Aadhaar Card,

(i)  E-Tender
C6/260/2025/T dt. 12.05.2025-
Allotment of Open Space unpaved
4460 sq.m for the purpose of
Handling Liquid Bulk Cargo and
its allied activities, by erecting
temporary tank farm structures for
the operational needs, for a period
of 5 years

For further details visit Ch.P.A. website

www.chennaiport.gov.in and
www.eprocure.gov.in

I, LILLY FRANCIS, legally wedded
spouse of Service No. JC209239N,
Ex - Sub Major Hony.Lt Francis C O,
residing at Chittilappilly House,
Medical College P O, Thrissur
District, Kerala State, Pin-680596
have changed my name from LILLY
(DOB : 1957) to LILLY FRANCIS
(DOB : 23 -07-1956 ) vide Affidavit
dated 08th day of May 2025 before
Adv. Sunny K T, Notary, Govt. of

Pan Card and affidavit dtd 09.04.2025

India at Thrissur. LILLY TRAFFIC MANAGER

A CT-CTE
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